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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBLINAL,

REGIONAL BENCH : ALLAHABAD
-70132

& 5.7, Appeal No. 1881 /10

Arising out of OfA Mo, 500-5T/APPL/KNP/2010 dated 30.09.2010
passed by Cammr. {Appeals) of Central Excise, Customs, Kanpur.

For approval and signature:

HON'BLE M. ANIL GHOUDHARY, MEMBER {JUDICIAL}
HON'BLE MR. ANTL G. SHAKKARWAR, MEMBER [TECHRNICAL}

[EEPRELE

i Whether Press Reporters may be allowed to see
the Order for publication as per Rule 27 of the
CESTAT {Procedure) Rules, 10827 o b

7. wWhether it shoukd be refeased under fute 27 of the
CESTAT {Procedura} Rules, 1982 for publlication
th any outhoritalive repart ar eot? Des

wiether His Lordship wishes to see the fatr £opy
of e Order? L Zeen

i

4, whether Order i to e circuloted Lo the Departmental
Altherities? : Yes ’t}‘ *«’:,f"“\.

Cornmissioner of Central Excise, Kanpur {now Agra)
LAPPELLANT(S)

YERSUS
Mis Kay Trading

RESPONDENT {5}
APPEARANCE

Shri D. K, Deb, Asstt, Commr. {D.R.} for the Department
None for the Responaent (s)

CORAM:

HONBLE MR. ANIL CHOUDHARY, MEMBER (JUDICIAL)
HON'BLE MR. ANIL G, SHAKKARWAR, MEMBER {TECHNICAL}

DATE OF HEARING & PRONOUNCEMENT. . 17. 05, 2016
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S Appeal No 1R8LAG

Per Mr. Anil Choudhary

Heard the Id.A.R, for Revenue, Appeal is disposed off as
withdrawn under Litigation Policy, as prayed in E;‘M,ﬁ.ZNo.?DlLﬁzg’lG,
without entering into merits. M.A. also stande disposed off.

(Pronounced in the open Court)
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[(Anit G. Shakkarwar) {Anil Choudhary}
Member {Technical) Member (Judicial)
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